
TTET TNGTRT 
SNICDHA SARVARIA 

HTHT T-01 

Metropoin .ii 01 State Vs. Anand 
E-FIR No. 000310/2020 

PS GTB Enclave 
U/s 379 IPC 

2nd Fioo, Pesm o. 5 

inrirt Karrardocm.a Courts, Deli 

14.10.2020 

An application for bail is moved on behalf of accused / applicant Anand 

Present: Mr. Ritendra Singh, Ld. APP for State. (On Webex). 
Mr. Sudhir Kumar, counsel for accused /l applicant.(On Webex). 
IO HC Sanjeev Tomar in person. (On Webex). 

Physical hearing has been conducted today. 

Io has already filed reply to the bail application. Copy already 

supplied. 

Heard. Record perused. 

Considering the overall facts and circumstances of the case and the 

gravity and nature of the offences and the manner of commission of the offence 

and that accused is habitual offender involved in several other cases, therefore,

no ground for grant of bail js made out. Accordingly, the bail application for grant 

of bail of accused Pråkash is 'dismissed. 

Copy of order be uploaded and sent to all as per circular no. 2204 

2221/D & s J, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Safvaria) 
MM-1/SHDKKD/Delhi. 
14.10.2020. etropclitan Maglctrats (E)-01) 

K 2 Cruts, Cihi 
The proceedings are conducted through Video-conferenciñg CISCo Webex 
interface. Audio as well as video was clear throughout the proceedings and the 

Certificate: 

connectivity was also proper throughout the proceedings. 

(Snigdfa Sarvaria) 
MM-01/SHD/KKD/Delhi. 
14.10.2020 



SNICOHA SARVARIA State Vs. Manoj 

FIR No. 317/2020 

2.1 , P 7o. FA, 

PS GTB Enclavee 

U/s 420/406 IPC 

14.10.2020 

An application for bail is moved on behalf of accused/ 
applicant 

Mano 

Mr. Ritendra Singh, Ld. APP for State. (On Webex). 

Mr. Pradeep Tyagi, counsel for accused/ 
applicant.(On 

Webex). 

O HC Sanjeev Tomar in person. (On Webex) 
Present: 

Physical hearing has been conducted today. 

O has already filed reply to the bail application. Copy already Copy already 

supplied 
Heard. Record perused. 

Considering the overall facts and 
circumstances of the case and the 

gravity and nature of the offences and the manner of commission of the offence, 

therefore, no ground for grant of bail is made out. Accordingly, the bail application 

for grant of bail of accused Manoj is dismissed. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D&sJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvaria) 
MM-1/SHDKKD/Delhi. 

14.10.2020 

Karkhar 2 Certificate: 

The proceedings are conducted through Video-conferencing CisCO Webex 

interface. Audio as well as video was clear throughout the proceedings and the 

connectivity was also proper throughout the proceedings./ 

(Snigdha/$arvaria) 
MM-01/SHD/KKD/Delhi. 
14.10.2020 

i rooon -t*s (-01) LKaa e Co, Dehi 



f7TETT TYURIT 
SNICDHA SARVARIA 

T-01 

01 
State Vs. Prakash 

FIR No. 278/2020 

PS GTB Enclave 

U/s 392/411 IPC 
. 

14.10.2020 

FIle is taken up today on an application for bail is moved on behalf of accused 

applicant Prakash 

Mr. Ritendra Singh, Ld. APP for State. (On Webex). 
Mr. Amit Kumar, counsel for accused/ applicant.(On Webex). 

IO HC Trilok in person. (On Webex). 

Present 

Physical hearing has been conducted today. 

O has already filed reply to the bail application. Copy already 

supplied. 

Heard. Record perused. 

Considering the overall facts and circumstances of the case and the 

gravity and nature of the offences and the manner of commission of the offence 

and that accused is habitual offender involved in several other cases, therefore, 

no ground for grant of bail is made out. Accordingly, the bail application for grant 

of bail of accused Prakash is dismissed. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & J, Shahdara/KKD/ Delhi dated 20.04.2020 

(Snigdha Sarvaria) 
MM-1/SHD/KKD/Delhi. 
14.10.2020 

Certificate 
The proceedings are conducted through Video-conferencing' Cisco Webex 
interface. Audio as well as video was clear throughout the/proceedings and the 
connectivity was also proper throughout the proceedings. 

(Snigdha Satvaria) 
MM-01/SHD/KKD/Delhi. 

.. 14.10.2020 
Metropolitan Magiztrcta (EHD-01) 
KarkareaOma Courts, Delhi 



freT VRafkT 
SNIGDHA SARVARIA 
HEHTR U =01 

Metropoian -9 

State Vs. Unknown 
E-FIR No. 038979/19 

PS GTB Enclave 

2nd Fioor, Pecm lo, E 

1dnihird Kar dooma OuS, D) 

Uls 379 IPC 14.10.2020 

An application for release of vehicle No. HR-21H-1440 is filed on behalf of applicant Akash Yadav 
Present- Mr. Ritender Singh, Ld. APP for State. (On Webex). Mr. Mohd. Yoosuf, counsel for applicant. (On Webex). 

Physical hearing has been conducted today. 
IO has already filed reply to the application. Copy supplied. 
Submission heard and report perused. As per report of 10, he has 

no objection if the vehicle is released on superdari. 
In these circumstances, the aforesaid vehicle bearing no. 

HR-21H-1440 be released to the registered owner subject to the following 
conditions: 

1. Vehicle bearing no. HR-21H-1440 in question be released to its 
registered owner only subject to furnishing of bond in the sum of Rs. 25,000/ 
to the satisfaction of concerned SHO/IO; 
2 That the registered owner will not sell the same without prior 
permission of the court and shall produce the same as and when required in 

COurt; 

3. IO shal prepare punchnama also meeting the colour, appearance, 
Engine number, Chasis registered owner and other necessary details of the 

vehicle; 

4. IO shall take the coloured photographs of the said vehicle fromn 

different angles and also of the engine number the chasis number of the 

vehicle; 

Contd./ 

Metropoi.an Magistrets (HD-01) 
Karkareme Ccurs, Dehi 



-2 
5. The photographs should be attested and counter signed by the 

complainant, accused and the owner 

The IO shall get the videography of the said vehicle done in such a 

manner that the colour, appearance, Engine number and chasis number, 

6. 

dimensions of the vehicle are clearly visible; 

7. O shall get the said vehicle value from a proper valuer and shall take 

a valuation report in this regard from the valuer. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D &sJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saryaria) 
MM-01/SHD/KKD/Delhi. 
14.10.20b20 

Aetropolitan tiagistrate (GHD-01 
Karkarteone Courts, elhi 

Certificate 
The proceedings are conducted through Video-conferencing CiSCO Webex 
interface. Audio as well as video was clear throughout the proceedings and the 
connectivity was also proper throughout the proceedings 

(Snigdha Saryaría) 
MM-01/SHD/KKD/Delhi. 
14.10.2020 

litan / tropo 

Metropclitan Magistrats (SHD-01) 
Karkardore Courts, Delhi 

iSfale 


